57 Sick Textile BHADRA 11, 1898 (SAKA)

Undertakings

PROF. MADHU DANDAVATE
{Rajapur): After the statement it has
become ¢learer that the facts referred
to by Mrs, Parvathi Krishnan are
correct. There is not only one order;
there are many orders where re-
instated workers have been demoted.
This is a new form of victimisation. .
(Interruptions).

MH. SPEAKER: You cannot ask for
clarificationa now.

]

12.32 hrs.
INTEREST-TAX BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANWCE (SHRI K.
R GANESH): I beg to move for leave
to introduce a Bill to impose a special
tax on interest in certain cases.

MR SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to 1mpose a special tax
on interest in certain cases”.

The motion was adopted.

SHRI K. R. GANESH: S8ir, 1 intro-
ducet the Bill

12.33 hre,

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL®

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): I beg to
move for leave to introduce a Bill to
provide for the acquisition and trans-
fer of the right, title and interest of
the owners in respect of the sick tex-
tile undertakings specified in the First
Schedule with a view to reorganising
and rehabilitating such sick textile
undertakings so as to subserve the in-
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disribution, at fair prices, of different

varieties of cloth and yarn, and for

matters connected therewith or incl-

dental thereto.
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SHRI C SUBRAMANIAM: I do not
know whether at this stage I ghould
go into the ments of compensation,
etc. When the Bill comes up for con-
sideration, I shall explain,
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%9 Consin, !
(38th Amdit) Bill

MR SPEAKER: He says he will
mmake It clear at the consideration

stage.
The question is:

“That leave be granted to intro-
duce a Bill to provide for the acqui-
gition and transfer of the right, title
and interest of the owners in res-
pect of the sick textile undertakings
specified in the First Schedule with
a view to re-organising and re-
habilitating such  sick textile
undertakings so as tp subserve the
interests of the general public by
the augmentation of the production
and distribution, at fair prices, of
different varieties of cloth and yarn,
ang for matters connected therewith
er incidental theresto.”

The motion was adopied,

SHRI C. SUBRAMANIAM: I intro-
ducet the Bill

12386 nhrs.

CONSTITUTION (THIRTY-SIXTH
AMENDMENT) BILL*

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India”

MR. SPEAKER: Motion moved:

*That leave be granted to intro-
duce a Bill further to amend the
Constitution of India".

There are four persons who have
sent their names who want to oppose
this. I will call them in the order in
‘which their names were received.

Shri Shyamnandan Mishra.

EHRI SHYAMNANDAN MISHRA
(Begusarai): I have thought it my
duty to oppose the introduction of

SEPTEMBER 3, 0%

that was conceived by the founding
fathers of our Constitution. They
recognised the special pnoblems of
Bhutan and Sikkim, No less a person
than Pandit Jawaharial Nehru had
moved a resolution in the Constituent
Assembly which said that there had
to be a recognition of the special pro-
blems of Bhutan and Sikkim., This
special relationship was based on the
basic rights and aspirations of the
people of Sikkim as well as on the
national good and interest of India.

This is also against the very con-
cept of our Federation. The under-
lying concept of our Federation is its
unity and cohesién. Let us be quite
clear in our minds that by this amend-
ment of the Constitution, you are
loosening the very structure of our
Federation, and thereby you are pro-
bably going to open a Pandora's box.
It is, again, repugnant to the very
ethos and personality of our Consti-
tution. The Constitution speaks of a
Federation; it does not speak of an
Association. This is a new concept
that is sought to be introduced in our
Constitution. We have been accus-
tomed only to the concept of a Federa-
tion and not to the concept of
Asgociation,  Therefore, my humble
submission 1s that it will knock out
the very framework and structure of
our Constitution. The Constitution
will become either a strange animal
or a zoo of strange animals. Why do
1 say 80? The Constitution recognises
only two kinds of entities. One is of
that which will be admitted according
article 2 of the Constitution. It says:

“Parliament may by law admit
into the Union, or establish, new
States on such terms and conditions
as it thinks At"”
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